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(57) Abstract :

ABSTRACT Disclosed herein, is a hardness and strength measuring devices for, spdd&lly at deep and narrow pockets of the moulds. 1
hardness measuring device includes a measuring tube and an indenter that is attached perpendicular to the measuspgtighea side
surface. The hardness measuring device further iasladsensor that assists in determining hardness of a mould and a display unit to displa
determined hardness values of the mould.
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(57) Abstract :

Disclosed herein, is a system for inspecting moulds. ThHemyisicludes a conveyor that transports moulds in a predetermined path. A detect
is disposed in the predetermined path to inspect the moulds. A control unit coupled to the detection unit for identifgflldtysing data receiv
from the detetion unit. The system further includes two proximity sensors that are positioned at two fixed positions in the patfytprieisiice
of the moulds. A marker unit marks faulty moulds with a visual mark for easy identification. The system autontdxicgfigs and sorts the fault
moulds. FIG.1
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(57) Abstract :

The present invention relates a process and a system for simultaneous production of pharmaceutical grade waters séhikst a

time producing potable water.

Furel
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(57) Abstract :

Present disclosure provides systems and methods for determining posture of the living subject to identify spinal desspess. ¢f
the present discloge pertains to a system for measuring the posture of the living subject, by sensing the position of the livin
through a set of sensors, and generating in real time first signals based on the sensed posture of the living sulsjiech fHoeigg
the generated first signals from the set of sensors and compares the received first signals ‘sttredpitata in a database, wher
the prestored data corresponds to one or more optimum posture positions of the living subject. Based on tisoo@apand
signals are generated when the received first signals mismatch with the at least one of the one or more optimal gostire hpo:
generated second signals are transmitted to one or more computing devices at remote location.
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(57) Abstract :

In todays world of exponentially growing appetite for energy there are innumerable new advanced technologies and ideas 1
being used in order to mediet unending demands of energy in various fields but many of those may not be available to us in
future. We may not be able to use the existing means although they are available in plenty today, if they depleté rati¢his fas
Hence, for the futre, scientists & technicians are working to find new methods or modify existing ones for utilisation of energ
sources. Speed breakers are used to regulate the traffic on the main roads as well as cross roads. The said madiine is use
generation of @ctricity using a speed breaker. It uses a very simple . technique & provides a low cost solution to save ener;

Fpae 12 Ascradiod Deswrieg of Powver Gesarating Machine Tdag Spead Batsr
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(57) Abstract :

Disclosed invention provides a forced vapor carburetor(10Geéming vapourized fuel to the internal combustion engine. The forced vapor
carburetor(100) consists of a electronic centrifugal air blower(19) controlled by electronic control unit(ECU)(22) fgrftaeduhair to the
vapourizer unit(1) as per engifieel demands. The force air produces air bubbles carrying fuel charge in vaporizing chamber(1A). The fuel
travels to the venturi(13) via atomization chamber(1B) where lighter(1BA) and heavier atoms(1BB) are separated andhzafzed@dBC) is
sudked to the engine. The vapour carburetor(100) consist various sensors and flow regulating devices connected with ttie BdjukPie fuel

flow rate through the carburetor(100).

No. of Pages : 1No. of Claims : {

The Patent Office Jooal No. 07/2020 Dated 14/02/2020 9347



(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :07/08/2018

(21) Application N0.201821029612 A

(43) Publication Date : 14/02/2020
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(51) International classification
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(57) Abstract :

The present invention deals with piping systems design to avoid pot holes on road. It is so designed that even if alnieeil/idL
put new wire, after being pipe digged underground, he/she can be able to do so without causing any inconvenience to the r
peoples. A pipe of larger size diameter having various smaller pipes of varying diameter, designed according to tlmnaisplica
been used in this work. Due to this a large problem related to open holes on roadside, due to which accident tendsl tavilbipe

minimized upto a greater extent.

Figurel:

Pipes of varying sizes diameters holes
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(57) Abstract :

The present invention relates biocement formulation anckgeoof preparation thereof, its application. The present invention provides an effe
biocement for improvement of durability of soil and construction material with the help of bacterial strains viz. Bast#usifzand Bacillus
megaterium.Ureasegeperformed to determine the potent bacteria for further production of biocement.Potent bacterial strains viz. Baailfiic
and Bacillus megaterium grown and cultivated in different types of media to get the most effective growth medium. Tiyyitb $mynd to be
most effective medium for both the bacteria whereas at 2M concentration of consortium higher rate reduction in waten albserped and
Compressive strength analysis of formulation with Bacillus pasteurii at 1.75M concentrat@nenftation reagent and Bacillus megaterium at
concentration showed maximum improvement (66.16%) in compressive strength in comparison to control brick; Increase sive@impregh by
consortium is 69.94%.
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(51) International classification
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(57) Abstract :

Some of the Indian village are in dire need of electricity where the connection from grid is uneconomical and mostlytdepen:
primitive method (Chula system) for cooking which in many ways is harmful for readtfalso for the environment. Therefore, o
patent focuses on making every Indian village-satainable by providing them a cheaper biogas production Bio digester for
producing clean fuel for cooking in addition to electricity arourtil®urs per daysing agro, dung and providing manure from b
digester, thus protecting the environment from degradation. We have implemented and constructed a plant model thaflisoat
resistant but also easy to maintain by the villagers providing them cledargaooking. These Patent aims on improving the
livelihood and health conditions of villagers by doing proper waste management including swamp or stagnant water.

Figure : Portable Chespest Bio digester for biogss Production.

1. Bubbler,
2.PVC.

3. Flexitle pipes.
4. Floatisg drum.
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(57) Abstract :

The present invention pertains to the user authentication for the website portal. After registration on the websitelmriaktilogin, the websit:
access requires the user authentication which is established bgipgayie same username and password set during the registration. In the
invention, the user authentication is carried out through the chatbot. Every website has its own chatbot system oWisesetiierwebsite porte
is opened, the chatbottérface of the website is also displayed on the screen wherein the user authentication is managed through chat Ift
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(57) Abstract :

Thepresent invention pertains to the user registration through the chatbot interface wherein every website, mobile appof thepcisatbot
which manages the user registration through its interface. In the present invention, while registration,steé thetaigistration such as userna
are provided by the user on the chat interface of the website instead of the website interface itself for which therégtstiz done. The user
provides the email address or the mobile number as the usenéisername provided is first verified by the chatbot for its availability, if the
username is already taken, then the chatbot suggests few usernames. The user can opt for one of the suggested usgmamasarirgme to
the chatbot interface whichall be verified by chatbot for availability. In case the same is available, the activation key is mailed to the uBet
the email address sanctity.
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(57) Abstract :

Method, system and process for passive energy recovery in high pressure gas energy systems [0042] The present irosadianrditiobd and
system for passive energy recovery in high pressure gas energy systems. The system comprigage tomddtognachine (3) with an inlet conner
to pressurized fuel cylinder (2) to receive pressurized gaseous fuel and to reduce the pressure of a fed gaseousétet.(A)gsmennected to
shaft of the multistage turbomachine (3) to convert titential energy of the pressurized gas in cylinders to electrical energy. The power
conditioning unit (9) stabilizedirect current (DC) power and converts direct current (DC) powalteémative current (AC) power to
chargebatteries (10)A filter (5) is attached to an outlet of the multistage turbomachine (3) to remove contamination in the outlet fuel gas. |

P
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NA

(57) Abstract :

A filter element has a filter body having a longitudinal axis, wherein the filter body has a first end with a first emd tasecond end with a second end face opj
the first end in direction of the longitudinal axis. The filter body is provided with inner and outer circumferentiaksuefaceable for a medium to be filtered. A fi
end disk is arranged at the firstceface and a second end disk is arranged at the second end face. The outer circumferential surface of the filterlbaslydres a
fluid-tight area that is impermeable for the medium to be filtered. Thetfghdl area is an incoming flow protectaran improper handling protector resting on the
outer circumferential surface.
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(57) Abstract :

Disclosed is a selbcking hold device (100) for locking and holding a cover elemedjt\ihich is a hood/ bonnet/ cover/ frame hinged to the
vehicle chassis (20) at one end, in open condition against gravity. The device (100) comprises of two arms (30, 40fat#acomnected to the
cover element (10) and the chassis (20), while fhedrends are pivotally pinned together. A self locking cam and plunger arrangement is pr
near the pin joint (50) which enables to hold andleelk the cover element (10) in open condition at a predefined angle. The device (100) pi
unintentonal unlocking of the cover element (10) and ensures safety of a person accessing inner parts like engine, cooling $jgtem let
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classificatiot Address of Applicant :Flat no.68,

(31) Priority wing, gangotri park, gondhale nagar,

Document :NA hadapsar, pune Maharashtra India

No (72)Name of Inventor :

(32) Priority_NA 1)Mr. Pankaj Ashok Dhakate

Date ' 2)Mr. Ganesh Nitin manjare

(33) Name 3)Mr. Swapnil Shrikant Gadge

of priority :NA 4)Mr.Amol Shrikris hna Bedre

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication -

No

(61) Patent

of Addition

to

Application “2

Number °
Filing

Date

(62)

Divisional tc

Application :NA

Number ‘NA
Filing

Date

(57) Abstract :

The present invention comprises a novel approach towards safety. Here we propose an electronic mechanism, we pradties;dasisfiorthy
and automatic life saving jacket. This proposed innovation designed comprisardfoggs that will help riders from injure of vital part,
men/womeits safety mechanism to protect him/her from abuse an dvidps
safety to riders, drivers, parachutes runner, swimmers and individual person. It can automatically sense the accitentfit@utiovi of second th
system works. It will protect vital parts of body such as back bone (spinal cord), shoulders, head, chest, etc. Ineagnoy emanual
emergencies are also provided.

i)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821029768 A
(19) INDIA
(22) Date of filing of Application :08/08/2018 (43) Publication Date 14/02/2020

(54) Title of the invention : PARALLEL IMPLEMENTATION OF DEEP NEURAL NETWORKS FOR CLASSIFYING HEART
SOUND SIGNALS

(51) (71)Name of Applicant :

Internationa:A61B0007040000,GO6N0003080000,A61B0005000000,G10L0015160000,A61B0007| 1)Tata Consultancy Services Limited

classificatiol Address of Applicant :Nirmal Building, 9th Floor,

(31) Prority Nariman Point, Mumbai 400021, Maharashtra, India

Document :NA Maharashtra India

No (72)Name of Inventor :

(32) Priority_N A 1)ALAM, Shahnawaz

Date ' 2)BANERJEE, Rohan

(33) Name 3)BANDYOPADHYAY, Soma

of priority :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication

No

(61) Patent

of Addition

to .

Application mﬁ

Number
Filing

Date

(62)

Divisional tc

Application :NA

Number  :NA
Filing

Date

NA

(57) Abstract :

Conventional systems and methods of classifying heart signals include segmenting them which can fail due to the paseraréifatts and other sounds includ
third heart sound &S3E, fourth heart sound &S4E, an cpeech, etmandmotidreastfadt, wi
can overlap time location and frequency spectrawhmr in heart sound. Embodiments of the present disclosure provide parallel implementation of Deep Ne
Networks (DNN) for classifying heart sound signals (HSS) wherein spatial (presence of different frequencies composértjriB@ectrogram feat(s) of the
HSS are learnt by a first DNN while tirvarying component of the signals from MFCC features of the HSS are learnt by a second DNN for classifying the hi
signal as one of normal sound signal or murmur sound signal.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA
(22) Date of filing of Appliation :08/08/2018

(21) Application N0.20182102977
A

(43) Publication Date : 14/02/202(

(54) Title of the invention : POLYCAPROLACTONE BASED PLASMONIC NANOSHELLS AND METHOD OF PREPARAT

THEREOF

(51)

Internationa:A61K0009510000,C08L0067040000,A61K0047690000,B013020000,A61K00092000

classificatiol

(31) Priority

Document :NA

No

(32) Priority

Date NA

(33) Name

of priority :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication *

No

(61) Patent

of Addition

to

Application “2

Number )
Filing

Date

(62)

Divisional to

Application :NA

Number ‘NA
Filing

Date

(71)Name of Applicant :

1)Indian Institute of Technology
Bombay

Address of Applicant :Powai,

Mumbat 400 076 Maharashtra India
(72)Name of Inventor :

1)Srivastava Rohit

2)Chauhan Deepak Singh

3)Reddy B. Pradeep Kumar

4)Vats Mukti

5)Prasad Rajendra

(57) Abstract :

The present invention relates to a biodegradable polycaprolactone nanoshells comprising PEG artitigsldi@aosited on the chitosan
functionalized polycaprolactone nanopatrticles. The present invention also relates to a method of preparation of biogetyeaiatuactone

nanoshells.
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(21) Application

(12) PATENT APPLICATION PUBLICATION NO 201821029791 A

(19) INDIA

(43) Publication Date :

(22) Date of filing of Application :08/08/2018 14/02/D20

(54) Title of the invention : COMBINED EXPRESSION PATTERN OF SATB FAMILY CHROMATIN ORGANIZERS AS
IMPROVED BIOMARKER TOOL FOR CANCER PROGNOSIS

(51) (71)Name of Applicant
Internationa:C12Q0001688600,G01N0033574000,A61K0045060000,G01N0033920000, GINIDO!| :
classificatiol 1)INDIAN
(31) Priority INSTITUTE OF
Document :NA SCIENCE
No EDUCATION AND
(32) Priority_NA RESEARCH
Date ' Address of
(33) Name Applicant :Dr. Homi
of priority  :NA Bhabha Road, Pashan
country Pune411008,
(86) Mahamshtra, India.
Internationa Maharashtra India
Application :NA (72)Name of Inventor :
No ‘NA 1)GALANDE,
Filing Sanjeev
Date 2)NAIK, Rutika
(87)
Internationa
Publication * NA
No
(61) Patent
of Addition
to
Application mﬁ
Number
Filing
Date
(62)
Divisional to
Application :NA
Number ‘NA
Filing
Date
(57) Abstract :

The present invention provides anviitro process for profiling a combined expression pattern of SATB (speciasichTsequence
binding potein-1) family chromatin organizers i.e. SATBand SATB2 as a biomarker tool for cancer prognosis to assess cant
aggressiveness and it progression in an array of cancer Tyesombined expression pattern of SATB is established by the m
of Kaplan Meier survival analysis of a dataset of patients from a plurality of cancer types. Further, the present inventierapro
prognostic kit to evaluate the progression of cancer by using the combined expression pattern-bfeBATBATB2 as a biomarkr
tool for cancer prognosis.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :08/08/2018

(21) Application N0.201821029792 A

(43) Publication Date : 14/02/2020

(54) Title of the invention : ELECTRIC BICYCLE/BIKE FRAME WITH INTERIOR BATTERY PLACEMENT

:HO1M|(71)Name of Applicant ;
. . 10/00 | 1)JIGNESH MAKWANA
(51) International classification HOIM |  Address of Applicant :C/12, SALT COLONY, NEAR DSP
2/00 |BUNGLOW, WAGHAVADI ROAD, BHAVNAGAR,
(31) Priority Document No :NA |GUJARAT-364002, India Gujarat India
(32) Priority Date :NA  [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)JIGNESH MAKWANA
(86) Internationapplication No ‘NA 2)JITESH DODIA
Filing Date :NA 3)PANCHAL KARTIK
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Awareness about energy crisis and air pollution leads the world in new era of transportation called Electric Vehicle. Blawos!
of the developed countries uses lithium ion battery pack to power electrical motor as its offers benefits of low wkiggerlifi.
Whereas acceptance of lithiion battery in developing country like India is still limited due to its high cost and safety issues.
of the electrical two wheeler uses lead acid battery despite of its heavy weigh and large size ¢ootinécatreason. Placement ¢
such a bulky battery is quite challenging when converting bicycle to an electrical vehicle. Thus major available bidjttieinnses
ion battery which occupies smaller size and offer lesser weight. It makes price of blegtrie/bike near or more than electric
scooters and moped available in the market. Placement of battery packs on readily available bicycle lead to instadslity and
dynamic performance. So it becomes very essential to design specific frame for biepti@bike. This work is carried out to
design a frame for electric bicycle/bike with interior battery placement. Objective is to provide better stability antepeddo an
electric bicycle/bike with proper placement of sealed lead acid batteryopéittkium ion battery pack within space of frame. Whe
considers weight of traction motor, its placement plays an important role in vehicle performance. Second objective esifrarise
to place motor near to center of gravity point of electric GeHar better handling and improved stability.

Fig. 1 Side view of clectric micro bike
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA
(22) Date of filing of Application :08/08/2018

(21) Applicaton No.20182102981¢
A

(43) Publication Date : 14/02/202(

(54) Title of the invention : A METHOD OF 3D PRINTING.

(51)

Internationa:B29C0064386000,H01L.0043080000,B29C00810,B29C0043000000,GO6F000312C

classificatiol

(31) Priority

Document :NA

No

(32) Priority

Date NA

(33) Name

of priority :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication *

No

(61) Patent

of Addition

to

Application “2

Number )
Filing

Date

(62)

Divisional to

Application :NA

Number ‘NA
Filing

Date

(71)Name of Applicant :

1)Aditya Birla Science and
Technology Company Private
Limited

Address of Applicant :Aditya Birla

Science and Technology Company P
Ltd, Plot number 1 and-A/1, Taloja,
MIDC, TalukaPanvel, District Raigad
410208, Maharashtra, India.
Maharashtra India
(72)Name of Inventor :

1)Mathur, Prakash Chandra

2)Nair, Nithya

(57) Abstract :

ABSTRACT A method of 3D printing [024] The present invention relates to a method of 3D printing wherein two layers of congrietieciia a
perpendicular direction to each other by using two separate 3D printers having circular nozzles. Printing opthvadiedar layers is repeated
alternately until a desired 3D printed structure is obtained. Moreover, in accordance with the embodiments of the pregemttiversecond laye

and every alternate layer to the second layer has at least one sublegreméae(Fig. 1)
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(21) Application N0.201821029834

(12) PATENT APPLICATION PUBLICATION A

(19) INDIA
(22) Date of filing of Application :08/08/2018 (43) Publication Date : 14/02/2020

(54) Title of the invention : A MOUNTING ARRANGEMENT FOR A CURTAHROD

(51) (71)Name of Applicant :

Internationa:F16B0005060000,F24F0013200000,E02F0009000000,E04CPR00BQ,B60R00130800/( 1)SIDDIQUI, Firoz

classificatiot Address of Applicant :Flat no 20,

(31) Priority Tulips A 1 Part 2, Sukhwani Campus,

Document :NA Vallabhnagar, Pune 4018, MH, India.

No Maharashtra India

(32) Priority_NA (72)Name of Inventor :

Date ’ 1)SIDDIQUI, Firoz

(33) Name

of priority :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication -

No

(61) Patent

of Addition

to

Applicaton “2

Number °
Filing

Date

(62)

Divisional tc

Application :NA

Number ‘NA
Filing

Date

(57) Abstract :

Abstract Title:A Mounting Arrangement for a CurtalRod The present invention provides a mounting arrangement 500 for a-cad&00. The
mounting arrangment 500 includes at least one mounting unit 100a. The mounting unit 100a includes a first member 10 and a second m
The first member 10 is adapted to secure on a wall by a securing member. The second member 20 is adapted to sedusemetinitiee £0. The
second member 20 is having a holding arrangement 24 longitudinally configured therein for receiving theocu6@in The second member 2C
secured to the first member 10 by a +samewable engagement arrangement 30 configured theeshethpon engagement of the second memb
20 with the first member 10, the mounting unit 100a configures an aesthetic enclosure 120 on thedB@nThe mounting arrangement 50C
facilitating easy installation of the curtaiod 600 to the wallFigures 1 & 3
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :09/08/2018

(21) Application N0.201821029886 A

(43) Publication Date : 14/02/2020

(54) Title of the invention : A DEVICE HOLDING APPARATUS

(51)
Internationa:F16M0013020000,F16M0011140000,F16M0011040000,F16M0011400000,B60R0O0DI
classificatiol
(31) Priority
Document :NA
No
(32) Priority
Date NA
(33) Name
of priority :NA
country
(86)
Internationa
Application :NA
No ‘NA
Filing
Date
(87)
Internationa,
Publication -
No
(61) Patent
of Addition
to
Application “2
Number °
Filing
Date
(62)
Divisional tc
Application :NA
Number ‘NA
Filing
Date

NA

(71)Name of Applicant :
1)Apurv Ravindra Sahasrabudhe
Address of Applicant :810, Sadashiv Peth, Jalade
Complex, Gadgeel street, near Nagnath PareF30
Maharashtra India
(72)Name of Inventor :
1)Apurv Ravindra Sahasrabudhe

(57) Abstract :

The present disclosure relates to a device holding apparatus. The apparatus (100) is easy to assemble and facilkgtes@afiendevice. The apatrs (100)
comprises a base (110), a flexible arm (160), a connector (180), and a device holder (200). The base (110) is remuablelyataupport. The base (110) has
support plate (120) having a first strapping arrangement configured to deesigport plate (120) to the support. A first end (165) of the flexible arm (160) is
connected to the support plate (120) via the connector (180). The device holder (200) is connected to a second ehd {lExdlefarm (160) via a ball and sock:

joint (205).

sz |
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA

(22) Date of filing of Application :09/08/2018

(21) Application
N0.201821029888 A

(43) Publication Date :
14/02/2020

(54) Title of the invention : AN EPOXY RESIN COMPOSITION

(51)

Internationa:C08L0063000000,C08G0059500000,C08G0059380000,C09D0163000000,CO08GOTE |:

classificatiot

(31) Priority

Document :NA

No

(32) Priority

Date NA

(33) Name

of priority  :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication -

No

(61) Patent

of Addition

to

Application Hﬁ

Number )
Filing

Date

(62)

Divisional to

Application :NA

Number :NA
Filing

Date

NA

(71)Name of Applicant

1)Raychem RPG Pvt.

Ltd
Address of Applicar

‘RPG House, 463, Dr.
Annie Besant Road,
Mumbai Maharashtra
India
(72)Name of Inventa :

1)Sunita Mohapatra

(57) Abstract :

The present invention relates to an epoxy resin composition. The composition is used for coating the internal surftacescd o
containers. The composition comprises a first component and a second eatposed in a volume ratio of 3:1. The first
component includes an epoxy resin, a diluent, a deaerator, a wetting agent, a thixotropic agent, a pigment compoiient and
component. The second component includes phenalkamine as a hardener. Thetioarigapplied at a temperature of 40 °C.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA

(22) Date of filing of Application :09/08/2018

(21) Application
N0.201821029892 A

(43) Publication Date :
14/02/2020

(54) Title of the invention : SENSITIVE ENVELOPE DETECTOR USING BJT

(51)

Internationa:H04L0027060000,H03D0001180000,H04L0027040000,C07K0014005000,G01R0019|:

classificatiot

(31) Priority

Document :NA

No

(32) Priority

Date NA

(33) Name

of priority  :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication -

No

(61) Patent

of Addition

to

Application Hﬁ

Number )
Filing

Date

(62)

Divisional to

Application :NA

Number :NA
Filing

Date

NA

(71)Name of Applicant

1)AVINASH
WAMAN
NARWEKAR

Address of Applicar

:21, ANNAPURNA
AARTI CHS,
DEENDAYAL ROAD,
DOMBIVLI (WEST)
421202 Maharashtra
India
(72)Name of Inventor :

1)AVINASH
WAMAN
NARWEKAR

(57) Abstract :

The invention provides a Sensitive Envelope Detector for ASK / OOK Communication. The Sensitive Envelope Detector cit
comprises of a BJT and a plurality of Resistors and Capacitors which ensure that the BJT operates at the thresholabof conc

yyyyyy

FIG.1

No. of Pages : No. of Claims : «

The Patent Office Jooal No. 07/2020 Dated 14/02/2020

9365



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821029962 A

(19) INDIA

(22) Date of fiing of Application :09/08/2018 (43) Publication Date : 14/02/2020

(54) Title of the invention : AN APPARATUS AND A PROCESS FOR PREPARATION OF A TEXTURIZED YARN

(61)

(71)Name of Applicant :

Internationa:002J0013000000,D02J0001220000,A23J0003220000,B2980M000,A23G00015400| 1)RELIANCE INDUSTRIES LIMITED.

classificatiol

(31) Priority

Document :NA

No

(32) Priority

Date NA

(33) Name

of priority :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication -

No

(61) Patent

of Addition

to

Application “2

Number °
Filing

Date

(62)

Divisional tc

Application :NA

Number ‘NA
Filing

Date

NA

Address of Applicant :3RD FLOOR, MAKER
CHAMBER-1V, 222, NARIMAN POINT, MUMBAI-
400021, India Maharashtra India
(72)Name of Inventor :

1)GUPTA, Kamal Kumar
2)KADAM, Sandesh C

3)PENDSE, Nitin
4)DEORUKHKAR, Dilip Dattakumar
5)GARG , Vijay Kumar

6)PATIL, Vijay Bhagwan

(57) Abstract :

ABSTRACT AN APPARATUS AND A PROCESS FOR PREPARATION OF A TEXTURIZED YARN The present disclosure relates to an apparatus (100) ¢
process for preparing a texturized yarn. The process comprises spinning filaments onto a plurality of sequential gqdé2jditeobtain at least eexturized
filament varying in bulk density along its length, wherein at least one plurality of sequential godet rollers is a nuitifiedllgr (104) heated to a piletermined
temperature. A plurality of contacting segments and a plurality otootacting segments are present on the exterior surface of the modified godet roller (104,
present disclosure uses a simple and economical process for texturization that leads to improved aesthetic charheterissiest @isclosure relates totindurized
yarns comprising a plurality of texturized filaments, wherein bulk density of each filament varies along its length.

Figure }A)
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :09/08/2018

(21) Application N0.201821029969 A

(43) Publication Date : 14/02/2020

(54) Title of the invention : PROCESS FOR PREPARATION LASMIDITAN

(51)

Internationa:C07C0029120000,B24B0037240000,C07C0209100000,C07C0017093000,C07C030

classificatiol

(31) Priority

Document :NA

No

(32) Priority

Date NA

(33) Name

of priority :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication *
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(61) Patent

of Addition

to

Application “2

Number )
Filing
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Application :NA

Number ‘NA
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Date

(71)Name of Applicant :

1)Glenmark Pharmaceuticals
Limited

Address of Applicant :Glenmark

House, HDQ Corporate Building,
Wing-A B. D. Sawant Marg, Chakala,
Andheri (East) Mumbai Maharashtra
India Maharashtra India
(72)Name of Inventor :

1)NAIK, Samir

2)SRIVASTAVA, Sachin

3)DEORE, Dinesh

4)BHIRUD, Shekhar Bhaskar

(57) Abstract :
Abstract Current invention provides a process for the preparation of Lasmiditan.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(21) Application No0.2018P030007
A

(22) Date of filing of Application :09/08/2018 (43) Publication Date : 14/02/2020

(54) Title of the invention : SOLAR POWER GENERATING CELL AND METHOD OF MANUFACTURING THEREOF

(51)

(71)Name of Applicant :

Internationa:H01L003103760,C02F0001467000,F24S0060300000,H01L0051000000,G01N0033:| 1)lkraan Technology Private

classificatiol

(31) Priority

Document :NA

No

(32) Priority

Date NA

(33) Name

of priority :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication *
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(61) Patent
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Application “2

Number )
Filing

Date

(62)
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Application :NA
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Filing
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Limited
Address of Applicant :Savant Ptz
Flat 3, 3rd Floor, Punr8atara Road,
Balajinagar, Pund11043, Maharashtr:
India. Maharashtra India
(72)Name of Inventor :
1)JAISINGHANI, Dinesh
2)JAISINGHANI, Rahul

(57) Abstract :

The present disclosure pertains to a solar power genecatingnd a system and method of manufacturing the same. In an aspect of the pre
disclosure relates to a solar power generating cell. The cell includes an anode through which electric current fldves devieef a cathode
through which electricurrent flows from said device; and an organic material and an electrolyte, placed between said anode and cathode
said organic material comprising Anthocyanin extracted from Eggplant.

- asy ¥
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821030011 A

(19) INDIA

(22) Date of filing of Application :09/08/2018 (43) Publication Date :4/02/2020

(54) Title of the invention : METHOD AND SYSTEM FOR MESSAGE BASED COMMUNICATION AND FAILURE
RECOVERY FOR FPGA MIDDLEWARE FRAMEWORK

(61)

(71)Name of Applicant :

Internationa:H04L.0029080000,G06F0011200000,G06F0009540000,H04L0029060000,GO6F0MAC| 1)Tata Consultancy Services Limited

classificatiol

(31) Priority

Document :NA

No

(32) Priority

Date NA

(33) Name

of priority :NA

country
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Application :NA
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Filing

Date

(87)
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(61) Patent
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(62)
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Application :NA
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Address of Applicant :Nirmal Building, 9th Floor,
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Maharashtra India
(72)Name of Inventor :

1)NAMBIAR, Manoj Karunakaran
2)RODI, Swapnil

3)PURANIK, Sunil

4)BARVE, Mahesh Damodar

(57) Abstract :

The disclosure herein describes a method and a system for message based communitaitime aecbvery for FPGA middleware framework. A combination of
FPGA and middleware framework provides a high throughput, low latency messaging and can reduce development time ascoogt@iehts can be-used.
Further the message based commuitnairchitecture built on a FPGA framework performs middleware activities that would enable reliable communication
TCP/UDP between different platforms regardless of their deployment. The proposed FPGA middleware framework provideke foomatmuication of UDP basec
on TCP as well as failure recovery with minimum latency during a failover of an active FPGA framework during its opgrasiomg & passive FPGA in re#he
and dynamic synchronization with the active FPGA.

alil
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(54) Title of the invention : REVERSIBLE AND SECURE WATERMARKING USING CRYPTOGRAPHY ON PERMUTED
DIGITAL MEDIA.

(51) (71)Name of Applicant :

Internationa:G06T0001000000,G11B0020000000,G06F0021100000,H04NAGMH0,H04N00218358/| 1)REENA GUNJAN

classificatiot Address of Applicant :MIT SCHOOL OF ENGINEERING, LONI

(31) Priority KALBHOR, RAJBAUG, PUNE412201, MAHARASHTR\, INDIA.

Document :NA Maharashtra India

No 2)PRIYAM PANDIA

32) Priority,NA (72)Name of Inventor :

Date ’ 1)REENA GUNJAN

(33) Name 2)PRIYAM PANDIA

of priority :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication *

No

(61) Patent

of Addition

to

Application “ﬁ

Number '
Filing

Date

(62)

Divisional to

Application :NA

Number ‘NA
Filing

Date

NA

(57) Abstract :

With the rapid development of technology, the digital information revolution has caused significant changes in the sae@y thallenges have opened due to the multimedia data b
available in digital form which can be now be easily copied, manipulated and distributed by the use of versatile softiuasehenperfect reproduction of digital data has caused a nee
protection of ownership rights under this the copyright protection of digital data has become an important researchdissta vthgermarking has emerged as a method to authenticat
document ownership and to identify illegal copies of a documensatime is achieved by inserting a unique digital watermark into each copy of the multimedia content to identify the
and prevent piracy also if a person sells unauthorized copies of the watermarked content, then these illegal copasedamsbegtwatermark extraction and detection algorithm, thus 1
said invention provide a robust digital watermarking scheme bpmeessing the watermark and embedding it into an image using randomly selected transforms, the concept of pe
is utilized b scramble the blocks of the image, in the said system watermark is encrypted using visual cryptography so thabitspéisoghizable shares which appear as noise, the i
is statistically analyzed to localize areas of embedding watermark,aressire embedded into the blocks of image using transforms which are selected randomly, the blocks are re
to present the watermarked image this scheme is tested by using a large number of images with varying statisticaspcbpestiesarvariance, entropy, standard deviation and histog
analysis, the said watermarks have been chosen to be of varying statistical properties to deduce the effect on theosaparh&oah the usual signal processing and geometric attacks
thesis pesents the response of the scheme against blind watermark detection attack, the result analysis has been done bsirtfibgsfacior and correlation coefficient between the
original watermark and the extracted watermark, the scheme emergesbastaechnique as it resists the signal processing attacks, the geometric manipulations and deliberate wat
detection attacks and hence, robust and secure watermarking is achieved usingpdalltechnique of embedding watermark.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821030094 A
(19) INDIA
(22) Date of filing of Appication :10/08/2018 (43) Publication Date : 14/02/2020

(54) Title of the invention : A FIXTURE FOR TRANSAXLE REMOVAL AND REFITMENT IN AN ENGINE COMPARTMENT OF A
VEHICLE

(51) (71)Name of Applicant :

Internationa:B60K0005040000,B60K0001000000,H01L002130B@®B0K0006405000,A63B0001000(| 1)MAHINDRA AND MAHINDRA LIMITED

classificatiol Address of Applicant :Mahindra Towers, Worli,

(31) Priority Mumbai400018, Mahardgra, India Maharashtra India

Document :NA (72)Name of Inventor :

No 1)GOUNDER, Kannan

(32) Priority,NA 2)MANDALKAR, Bhagyesh

Date ’ 3)TEKVANI, Amit

(33) Name 4)MAHALPURE, Amol

of priority :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication

No

(61) Patent

of Addition

to

Application “2

Number °
Filing

Date

(62)

Divisional tc

Application :NA

Number  :NA
Filing

Date

(57) Abstract :

ABSTRACT A FIXTURE FOR TRANSAXLE REMOVAL AND REFITMENT IN AN ENGINE COMPARTMENT OF A VEHICLE Theresent disclosure relate:
to the field of automotive powertrains. The present disclosure envisages a fixture (100) for transaxle removal andrrefitregine compartment (200) of a veh
The fixture (100) comprises a horizontal bar (110) affixedt least one pair of vertical supports (120). A lifting mechanism (130) is provided on the horizontal
(110). The lifting mechanism (130) is configured to raise the engine assembly (220) to a desired height to facilitdebtliy afapace fo the removal and
refitment of the transaxle. The fixture (100) provides a simple solution for time reduction required for removal and réfttrae¢ransaxle.

\bﬁ‘\ %%M

FIGURE |
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821030102 A
(19) INDIA
(22) Date of filing of Application :10/08/2018 (43) Publication Date : 14/02/2020

(54) Title of theinvention : MICROEMULSION BASED NAIL LACQUER FOR ONYCHOMYCOSIS.

:A61K|[(71)Name of Applicant :
. . 9/00 1)DR. MOMIN MUNIRA
(51) International classification A61K |  Address of Applicant :DR. BHANUBEN NANAVATI
8/00 [COLLEGE OF PHARMACY, VILE PARLE (WEST),
(31) Priority Document No :NA [MUMBAI -400 056, MAHARASHTRA, INDIA. Maharashtra
(32) Priority Date ‘NA |India
(33) Name of priority country ‘NA 2)AMRA KESRIN
(86) International Application No :NA [(72)Name of Inventor :
Filing Date ‘NA 1)DR. MOMIN MUNIRA
(87) International Publication No *NA 2)AMRA KESRIN
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The pesent invention highlights a novel anti fungal microemulsion nail lacquer based preparation with Nigella sativa odsar
anti fungal agent and permeation enhancer for treating onychomycosis. The said microemulsion nail lacquer formulatiemed
for synergistic antifungal and permeation enhancing activity.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA

(22) Date of filing of Application :10/08/2018

(21) Application
N0.201821030103 A

(43) Publcation Date :
14/02/2020

(54) Title of the invention : REDUCTION OF VOLATILE ORGANIC COMPOUNDS FROM ARCHITECTURAL COATING B

ACRYLIC POLYMER AND PROCESS OF SYNTHESIZING THE POLYMER THEREOF

(51)

Internationa:C09D0133080000,C08K00220000,C08K0005090000,C08F0002220000,C09D01330(|:

classificatiol

(31) Priority

Document :NA

No

(32) Priority

Date -NA

(33) Name

of priority  :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa.

Publication -

No

(61) Patent

of Addition

to

Application mﬁ

Number )
Filing

Date

(62)

Divisional to

Application :NA

Number :NA
Filing

Date

NA

(71)Name of Applicant

1)Asian Paints Ltd.
Address of Applicar

:6A Shantinagar
Santacruz (E) Mumbai
Maharashtra India 400
055 Maharashtra India
(72)Name of Inventor :

1)E. Saravanakumar

2)Parimal Jha

3)Neha J.Patil

4)Dr. Swapan Kumar
Ghosh

(57) Abstract :

Acrylic copolymer with reduced minimum film formation temperature (MFFT) and a ppafesducing the same for acrylic
polymers is provided employing single stage emulsion polymerization technique invohfingctional carboxylic acid preferably
itaconic acid (1A), which when added in select amounts under select processing conditiitatéss reduction of the amount of

coalescent material in coating formulations.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :10/02018

(21) Application N0.201821030110 A

(43) Publication Date : 14/02/2020

(54) Title of the invention : INTELLIGENT ASSEMBLY

(51)
Internationa:G07C0009000000,G06K0009000000,G06F0021320000,H04M0001020000,G07CO000:
classificatiol
(31) Priority
Document :NA
No
(32) Priority .
Date NA
(33) Name
of priority :NA
country
(86)
Internationa
Application :NA
No ‘NA
Filing
Date
(87)
Internationa,
Publication -
No
(61) Patent
of Addition
to
Application “2
Number °
Filing
Date
(62)
Divisional tc
Application :NA
Number ‘NA
Filing
Date

NA

(71)Name of Applicant :

1)Babasaheb Satpute

Address of Applicant :B202, River Residency, De

Alandi Road, Gat No. 90, Chikhali, Pune Maharashtr.
India

2)Dr. Raghav Yadav

3)Dr. Pramod K. Yadav

4)Dr. Satendra Singh
(72)Name of Inventor :

1)Babasaheb Satpute

2)Dr. Raghav Yadav

3)Dr. Pramod K. Yadav

4)Dr. Satendra Singh

(57) Abstract :

The disclosure defined by the invention relates generally to attendance management systera spelcifically managing attendance by using finger prints and
location of students. The present invention can be implemented as client server architecture, where the mobile phodertf wiktse a client and there will be a
server hosting databaegfingerprints and other details. The student will mark his attendance by scanning his fingerprint through his mobilegphiomgerprint,
mobile location, and timestamp will be matched with the database on server. If everything is fine theernhevitbe marked as present else absent.

FIG. 1

|
=
(=]
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(12) PATENT APPLICATION PUBLICATION (21) Application N.201821030148 A
(19) INDIA

(22) Date of filing of Application :10/08/2018 (43) Publication Date : 14/02/2020

(54) Title of the invention : AN IMPROVED PROCESS FOR THE PREPARATION OF CARBAMAZEPINE

-G03C (71)Name of Applicant :

(51) International classification '1/015 1)AMOLI ORGANICS PVT. LTD.
(31) Priority Document No ‘NA Address of Applicant :46DALAMAL HOUSE, J.B. ROAD,
(32) Prioritz Date :NA NARIMAN POINT, MUMBAI - 400021, INDIA. Maharashtra
(33) Name of priority country ‘NA l(r;(zj;ilame of Inventor -
(86) International Application No ‘NA '

Filing Date ‘NA 1)DR. VINOD KANSAL
(87) International Publication No NA ;23332 [\]/II"?ERItIJI;I)-IIQ(,iF}LAEC\;/ﬁI?I'E
(61) Patent of Addition to Application Number ‘NA ‘

N | Ui VOSNORA YAORY
(62) II:Dill\i/r:s|0Dn£':1tleto Application Number Hﬁ 6)MR. UMESH D. KOTHWADE

9 ’ 7)MR. DIGAMBAR BHARAMBE

(57) Abstract :
The present invention describes mproved process for the preparation of Carbamazepine. The process involves reacting 5+
dibenzo[b,flazepin&-carbonyl chloride with an liqguid ammonia in the presence of Methyl isobutyl ketone to obtain Carbama
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(21) Application N0.2018210301¢
A

(22) Date of filing of Application :10/08/2018 (43) Publication Date : 14/02/202

(54) Title of the invention : METHYLCOBALAMIN FUNCTIONALIZED UREACOATED GOLD NANOPARTICLES FOR
DETECTION AND MEASUREMENT OF ARSENIC CONCENTRATION IN WATER

(51)

(71)Name of Applicant :

Internationa:G0O1N0021780000,G01N0033180000,C02F0001280000,882Y0030000000,G01N002:| 1)INDIAN INSTITUTE OF

classificatiol

(31) Priority

Document :NA

No

(32) Priority

Date NA

(33)Name

of priority :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication *

No

(61) Patent

of Addition

to

Application “2

Number )
Filing

Date

(62)

Divisional to

Application :NA

Number ‘NA
Filing

Date

TECHNOLOGY BOMBAY
Address of Applicant :Powai,
Mumbai Maharashtra, India 400 076
Maharashtra India
(72)Name of Inventor :
1)BANDYOPADHYAYA, Rajdip
2)BISWAS, Prithwish
3)PANNU, Amandeep, Singh

(57) Abstract :

Provided herein is a nanocomposite for sensing and measuring arsenic concentration in water, comprising methylcob#aaizddnata
coated gold nanoparticles. Also provided herein is a method éddgibn of the nanocomposite. A method of sensing and measuring arsenic
concentration in water, the method comprising the step of contacting water with the nanocomposite is also disclosédthpresaniTinvention
further provides a device for sensiamgd measuring arsenic concentration in water, comprising the nanocomposite.
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(21) Application

(12) PATENT APPLICATION PUBLICATION NO0.201821030211 A

(19) INDIA

(43) Publication Date :

(22) Date of filing of Application :10/08/2018 14/02/2020

(54) Title of the invention : IMPROVED PROCESS FOR THE PREPARATION OF DIFLUNISAL USING NOVEL
INTERMEDIATES THEREOF

(51) (71)Name of Applicant
Internationa:A61K0031603000,C07D0319060000,C07C0227400000,G02F0001133500,C07D040:|:
classificatiol 1)AARTI
(31) Priority INDUSTRIES
Document :NA LIMITED
No Address of Applicar
(32) Priority_NA 171, Udyog Kshetra, 2n
Date ' Floor, Mulund Goregac
(33) Name Link Road, Mulund (W)
of priority  :NA Mumbai- 400080,
country Maharashtra,
(86) Maharashtra India
Internationa (72)Name of Inventor :
Application :NA 1)Parimal
No ‘NA Hasmukhlal Desai
Filing 2)Bharatkumar
Date Surendra Patravale
(87) 3)Nitin Baburao
Internationa, NA Kajale
Publication *
No
(61) Patent
of Addition
to
Application mﬁ
Number
Filing
Date
(62)
Divisional to
Application :NA
Number ‘NA
Filing
Date
(57) Abstract :

Provided herein is a process for the preparation of a novel intermed&{@ %-difluorophenyl}2-alkoxy-phenyllethanone and its
use in preparation of Diflunisal being cost effective with higher yield, higher HRItiBy and better quality of Diflunisal. The
process for synthesis of Diflunisal using novel intermediate is feasible on plant scale.

No. of Pages : ZNo. of Claims : 1

The Patent Office Jooal No. 07/2020 Dated 14/02/2020 9377



(21) Application N0.20182103021

(12) PATENT APPLICATION PUBLICATION A

(19) INDIA
(22) Date of filing of Application :10/08/2018 (43) Publication Date : 14/02/202

(54) Title of the invention : METHOD AND SYSTEM FOR IMPROVING AMPLICON SEQUENCING BASED TAXONOMIC
RESOLUTION OF MICROBIAL COMMUNITIES

(51) (71)Name of Applicant :

Internationa:C12Q0001689000,G06F0016350000,C12Q0001686900,C12N0015860000,C12Q000| 1)Tata Consultancy Services

classificatiol Limited

(31) Priority Addres of Applicant :Nirmal

Document :NA Building, 9th Floor, Nariman Point,

No Mumbai- 400021, Maharashtra, Indi:

(32) Priority_NA Maharashtra India

Date ’ (72)Name of Inventor :

(33) Name 1)MANDE, Sharmila Shekhar

of priority :NA 2)DUTTA, Anirban

country 3)PINNA, Nishal Kumar

(86) 4)HAQUE, Mohammed Monzoorul

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication -

No

(61) Patent

of Addition

to

Application “2

Number °
Filing

Date

(62)

Divisional tc

Application :NA

Number ‘NA
Filing

Date

(57) Abstact :

The taxonomic resolution obtained with conventional sequencing methods like Sanger (longer read lengths) takes a hogéraedhile,
NGS technologies (shorter read lengths) involves a lot of cost in sequencing. In addition to that the aedutapth of taxonomic classification
also less. A method and system for improving accuracy of amplicon sequencing based taxonomic profiling of microbial esrhesib@en
provided. The proposed strategy relies on obtaining taxonomic abundantes prod microbial community from two paireshd sequencing
experiments, each of which targets differentpdage combinations of nenontiguous (or contiguous)-¥egions. The two taxonomic profiles are
then combined based on (prstimated) accuracie$ the individual \fregions (targeted in the experiments) in resolving each of the taxonomit
groups under consideration.
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(21) Application

(12) PATENT APPLICATION PUBLICATION N0.201821030265 A

(19) INDIA
(22) Date of filing of Application :11/08/2018 (43) Publication Date : 14/02/202

(54) Title of the invention : SYSTEM AND METHOD FOR UPDATINELASH MEMORY OF MICROCONTROLLER

(51) (71)Name of Applicant :

Internationa:G06F0001260000,G06F0013100000,B29D0035140000,H04W0004140000,G08B002!| 1)Inventrom Private Limited

classificatiot Address of Applicant :Gurupushg

(31) Priority Plot No 14, Bamon Bhat, Post St Cri

Document :NA Merces, North Go&03005, Goa,

No India. Goa India

(32) Priority_NA (72)Name of Inventor :

Date ’ 1)JOSHI, Vinayak Shantaram

(33) Name 2)PAI VERNEKAR, Pranav

of priority :NA 3)KUNDAIK AR, Pranav

country

(86)

Internatonal

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication -

No

(61) Patent

of Addition

to

Application “2

Number °
Filing

Date

(62)

Divisional tc

Application :NA

Number ‘NA
Filing

Date

(57) Abstract :

Systems and methods for updating flash memory of microcontroller is disclosed. According to an embodiment, A systenmdoflagidatemory
of microcontroller in a wireless network, said system comprising: one or moradiigrdevices configured to interface with one or more
microcontrollers; and a control engine to: receive one or more attributes associated with the one or more interfaciagdithécesse or more
microcontrollers; authenticate at least one of theasrmaore interfacing devices and at least one of the one or more microcontrollers interfac
the authenticated interfacing device; responsive to the authentication of the at least one interfacing device, estailisticaion channel
between thewthenticated at least one interfacing device and the computing device for transmission of a third set of data packdesagi tree
interfacing device for updating of the flash memory of the authenticated at least one of the one or more micoantdiced with the
authenticated interfacing device.

E
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA

(22) Date of filing of Application :11/08/2018

(21) Application
N0.201821030267 A

(43) Publication Date :
14/02/2020

(54) Title of the invention : FOOLPROOF WATCHDOG CIRCUIT FOR AUTOMATIC POWER CYCLING

(51)
Internationa:GO6F0011070000,G06F0001240000,G06F0015177000,F16H0061120000,G06F000
classificatiol
(31) Priority
Document :NA
No
(32) Priority
Date NA
(33) Name
of priority  :NA
country
(86)
Internationa
Application :NA
No ‘NA
Filing
Date
(87)
Internationa,
Publication -
No
(61) Patent
of Addition
to
Application Hﬁ
Number
Filing
Date
(62)
Divisional to
Application :NA
Number :NA
Filing
Date

NA

(71)Name of Applicant :

1)AVINASH WAMAN
NARWEKAR

Address of Applicant

:21, ANNAPURNA
AARTI CHS,
DEENDAYAL ROAD,
DOMBIVLI (WEST)
421202 Maharashtra Inc
(72)Name of Inventor :

1)AVINASH WAMAN
NARWEKAR

(57) Abstract :

Conventional Watchdog Circuits generate a Reset signal whenever they detect Computer malfunction. Hisadoes rtht work it
the Computer fails to respond to Reset. The present invention demonstrates a foolproof method of recovering from Compu

malfunction by doing automatic power cycling.

COMPUTER WATCHDOG TIMER
34

H

FIG.1
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(21) Application

(12) PATENT APPLICATION PUBLICATION NO0.201821030359 A

(19) INDIA

(43) Publication Date :

(22) Date of filing of Application :13/08/2018 14/02/20

(54) Title of the invention : A TWGPART CYANOACRYLATE CURABLE ADHESIVE SYSTEM

(51) (71)Name of Applicant :

Internationa:C09J0004000000,C09J0135040000,C09J0004060000,C09J0163000000,C08F02:| 1)Henkel Adhesive

classificatiol Technologies India Pvt.

(31) Priority Ltd.

Document :NA Address of Applicant

No :Survey No. 234, 235 and

(32) Priority_NA 245, Phase 1, Hinjewadi,

Date ' Pune 411057, Maharashtr

(33) Name India Maharashtra India

of priority  :NA (72)Name of Invenbr :

country 1)SHAH, Jayesh P.

(86) 2)Sangita Singh

Internationa 3)Nishant Tale

Application :NA 4)Krunal Trivedi

No ‘NA
Filing

Date

(87)

Internationa,

Publication -

No

(61) Patent
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Application mﬁ

Number
Filing

Date

(62)
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Application :NA

Number ‘NA
Filing

Date

NA

(57) Abstract :
Two-part cyanoacrylate/cationically curable adhesive systems are provided.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA

(22) Date of filing of Application :13/08/2018

(21) Application
N0.201821030360 A

(43) Publication Date :
14/02/2020

(54) Title of the invention : A TWGPART CYANOACRYLATE CURABLE ADHESIVE SYSTEM

(51)
Internationa:C09J0004000000,C09J0135040000,C09J0004060000,C09J0163000000,C08F02:
classificatiot
(31) Priority
Document :NA
No
(32) Priority,
Date NA
(33) Name
of priority  :NA
country
(86)
Internationa
Application :NA
No ‘NA
Filing
Date
(87)
Internationa,
Publication -
No
(61) Patent
of Addition
to
Application mﬁ
Number )
Filing
Date
(62)
Divisional to
Application :NA
Number :NA
Filing
Date

NA

(71)Name of Applicant :
1)Henkel Ireland

Operations and Research

Limited

Address of Applicant

:Tallaght Business Park,

Whitestown, Tallaght,

Dublin 24, Ireland Ireland
2)Henkel Adhesive

Technologies India Pvt.

Ltd.

(72)Name of Inventor :
1)Aine Mooney
2)SHAH, Jayesh P.
3)Dipak Tathe

(57) Abstract :
Two-part cyanoacrylate / cationically curable adhesive systems are provided.

Figure 1a
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(21) Application N0.2018210303
A

(22) Date of filing of Application :13/08/2018 (43) Publication Date : 14/02/202

(54) Title of the invention : A THERMOELECTRIC MODULE STATIC GENERATOR DC POWER

(51)

(71)Name of Applicant :

Internationa:H01M0002120000,F16K0005060000,B23K0031020000,H01R0013453000,F23N0001| 1)Prayogik Technologies LLP

classificatiol

(31) Priority

Document :NA

No

(32) Priority

Date NA

(33) Name

of priority :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication *

No

(61) Patent
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Application “2

Number )
Filing

Date

(62)

Divisional to

Application :NA

Number ‘NA
Filing

Date

Address of Applicant :Room No.
ROLTA Incubation Centre MANIT,
Bhopal Madhya Pradesh India
(72)Name of Inventor :

1)Vijay Mamtani

(57) Abstract :

A THERMOELECTRIC MODULE STATIC GENERATOR DC POWER The present invention relates to a power generating source, said !
comprising of:base frame (1); support frame (2); heat sinks (3); base frame structural support rings (4); exhaustgupé(&dbaet (6); burer
arrangement (7); radiating unit (8); heat absorber (9); TEM (10); flat springs (11); pressure sensor (12); safety valgel4ti8p valve (14);
battery (15); highvoltage source (16); gas ball valve (17); gas filter (18); and holes to fix TRB®o steel base (19). Refer to Figures 1 to 5.
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(21) Applicaion N0.20182103040:-

(12) PATENT APPLICATION PUBLICATION A

(19) INDIA
(22) Date of filing of Application :13/08/2018 (43) Publication Date : 14/02/202(

(54) Title of the invention : CONTINUOUSLY VARIABLE PRECISION AND LINEAR FLOATING RESISTOR USING META
OXIDE-SEMICONDUCTOR FIELBEFFECT TRANSISTORS

(51) (71)Name of Applicant :
Internationa:HO3F0003450000,H01L.0029780000,HO3H0011460000,H01L0029860500,H01L0027| 1)INDIAN INSTITUTE OF
classificatiol TECHNOLOGY BOMBAY
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Document :NA INSTITUTE OF TECHNOLOGY
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(32) Priority_NA 076, MAHARASHTRA, INDIA
Date ’ Maharashtra India
(33) Name (72)Name of Inventor :
of priority :NA 1)Pandey Prem Chand
country 2)Debbarma Shibam
(86) 3)Marla Vikas
Internationa MTiwari Nitya
Application :NA 5)Holani Rani
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Filing
Date
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Internationa,
Publication -
No
(61) Patent
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to
Application “2
Number °
Filing
Date
(62)
Divisional tc
Application :NA
Number  :NA
Filing
Date

(57) Abstract :

A circuit for realizing a precision and linear floating resistor, using MOSFET devices, is disclosed. A linear floategoauiteolled resistor
(LFVCR) is realized using a MOSFET withgate drive means and a substrate drive means to provide a feedback of the-cumdmenltage
across the souredrain terminals to the gate and substrate terminals. Two such LFVCR circuits using matched MOSFET devices having ir
substrates, alanwith an opamp based negative feedback loop, are used to realize a continuously variable precision and linear floating res
whose value can be controlled by a combination of variable voltage, current, and resistor. Further embodiments ar®digdbzied a resistor
mirror circuit with multiple floating resistors, improving the linearity by using LFVCR circuits with complementary MOSKE&sjeealizing a
resistor with scaledip resistance and extended voltage range, and realizing a reglistecaleddown resistance and extended current range.
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(54) Title of the invention : FAILSAFE HAND AND SHRAPNEL GUARD FOR POWER PRESSES

(51)

(71)Name of Applicant :

Internationa:A61M0025060000,A63F0013440000,A41D0013000000,A63F0013400000,C12N0009| 1)George Padinjarethil George

classificatiol

(31) Priority

Document :NA

No
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Date NA
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of priority :NA

country

(86)

Internationa

Application :NA
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Filing

Date

(87)

Internationa,
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Application :NA
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2)Darryl Drego

(72)Name of Inventor :
1)George Padinjarethil George
2)Darryl Drego

(57) Abstract :

A safety device to be used in conjunction with a popress is disclosed herein which comprises a deflector member and shrapnel screen

combination which is arranged to be operably received onto body of said power press in a manner allowing said deflectar reemobe body
parts of a user from impactze of the power press ram, while simultaneously causing the shrapnel screen to assume a position shielding
from any flying debris / shrapnel resulting from operation of said ram.
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WELDABILITY AND STRETCH FLANGING AND METHOD OF MANUFACTURING THE SAME.
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NA

(57) Abstract :

Present inventio relates high strength low alloy (HSLA) having high yield ratio cold rolled steel sheet having yield strength 550 MRavattmi
yield ratio of 0.8 or morehaving chemical composition in wt%comprising-0.0% of C, Si: 0.04% or less, Mn: 3107%, N:0.006% or less,
Al:0.02-0.06 % , P: 0.02 % or less, Nb: 0:04.%,V: 0.020.04% and the balance being Fe and other inevitable impurities, whereas ratio of \
isin the range of 3.6 to 20 which is selectively processed through continuous annealifidheontiero structural constituents of said steel
consisting 6869% of polygonal ferrite with average ferrite grain diameter less than 7micr88%®f islands of pearlite and/or bainite with
average size less than 3 micron and distributed as networ&imtbgundary of the polygonal ferrite, less than 1% of island of Martensite with
balance being carbide and nitride precipitates of alloying elements, ensuring excellent Bendability, stretch flanginigywsid@ce property
with HER=40%.
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Filing Date ‘NA
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(57) Abstract :

The present work deals withe survey of airborne Pollen grains, fungal spore & other types of two different localities viz. Rashtrasant Tuk«
Maharaj Nagpur University, Nagpur (Sif§ and Indira Gandhi Medical College & Hospital (Site B) by using Rotorod Sampler. The survey v
conducted to two years form January 2008 to December 2009. A total 29 types of Pollen and 34 types of fungal spore gpes iottieding
unidentified groups were observed during present investigation along with aerospora survey allergy paggrty guastionnaire and clinical
method was also performed for detecting the allergy cases. A clinical investigation was carried out to evaluate alterggnaf patigen. Skin
prick test was carried out to find out inhalants allergen. Accordingnizalidata obtained during the investigation. It was observed that most
people get allergy through inhalation of air which contains dust, fungal spores and pollen.
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(57) Abstract :

ABSTRACT Method ofStarting an Internal Combustion Engine [056] The present invention describes a method of starting an internal cor
engine.The method includes the steps of; receiving an engine start command; rotating the crankshaft from an initial positad dirfstion;
following a path A (208) or a path B (214) to rotate crankshaft in reverse direction so that the piston reaches theeegisa cdbmpression; anc
rotating the crankshaft in forward direction to start the engine. The path A is followedteherankshaft is rotated by a first predefined angle |
before a predefined rotational tim&hile the path B is followed when the crankshaft is rotated for a predefined rotational timeA{2a&2)escriber
is a method of starting an internal comiims engine which includes a path C (614) or a path D (618).
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(72)Name of Inventor :
1)MAHTO , NANDESHKUMAR
2)SHINDE JAGDISH

(57) Abstract :

The present disclosure discloses a seating arrangement switchable between a folded configuration and an unfoldedrcortiig
seating arrangement has a seat base (12) and a back rest (14 cKtestél4) is pivotally mounted about a first pivot (22). The
base (12) cooperates with the back rest (14) via a second pivot (28) and a support link (26). The back rest (14) oma\Giaig 416
and a rear side (18), is configured to be valiydifted upward and lowered downward about the first pivot (22). The seat base

configured to be against the rear side (18) of the back rest (14) in the folded configuration. FIGURE 2
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(57) Abstract :

ABSTRACT A PORTABLE STERILE ENCLOSURE FOR SURGICAL PROCEDURES A portable sterile enclosure, for surgical procedur
comprising: an inflatable sterile enclosure, @patient located underneath said enclosure (9); an antimicrobial adhesive layering (13) surrol
opening at the operative bottom surface of said sterile enclosure (9), covering of this layer to be peeled (4) off ficsaidmatierf s s u r
site; peelable seals (22) placed on the base of said enclosure, said seals being placed to access body of said patient uneleclgsigsd®); a
removable sterile surgical suit, characterised in apa format being provided, as paftsaid, in that, a first part (12) being a portion of a base
the sterile enclosure, itself, containing elastic openings (12) and a second part being surgical gowns (33), detatinabée anseam (34), attacl
to said elastic openings (12); aad instrument transfer box (10).
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(57) Abstract :

The invention relates to a process for the preparation of elagolix or salt thereof. The process comprising reactingadmpdurar mu | a
compound of formula X to obtain a compound of formula IX. The compound of formutarbacted with a compound of formula VI to obtain tt
compound of formula V. The deprotection of the compound of formula V gives the compound of formula XIll which is reacttuyivith
bromobutanoate to obtain the compound of formula Il. The compduindnaula Il upon hydrolysis with sodium hydroxide or sodium alkoxide
elagolix sodium, a compound of formula 1.
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1)RAO, Yadlapalli Venkateswara
2)NAIK, Sandeep Arun
3)PAWAR, Harshad Premanand

(57) Abstract :

Disclosed herein is a reconstitutable surfactant based powder having good solubility in wiiemargda stable gel when dispersed in water. T
said reconstitutable surfactant based powder consists of a polymer/gum system and a dry powder extract.
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(57) Abstract :

ABSTRACT The present invention relates to solriamfetol or novel salt thereof and its process for preparation. Morelyp#rggoiasent inventic
relates to solriamfetol novel salts and furtheuie in the preparation of solriamfetol hydrochloride of formula la.
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(57) Abstract :

The present disclosure relates to generating a singkexvest/pointcloud list of an object for rendering the object in different complexity levels
The generated single vertex list comprises a large number of points obtained from external surfaces-tiibeotgactt for detailed 3D
representation andh¢ list is updated with new batches of received point cloud vertices. The points are rendered from the single vegebolist

the correlation

bet ween zoom | evel and point r et entceaacahenaddtie

objects represented by the rendered point cloud.
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(57) Abstract :

The invention relates to a method and to an apparatus for separating aimjutdrbon dioxide. According to the invention carbon dioxide (3a
is separated from air (la) being conducted to a building and/or from air (1c1d) being circulated in the building toedduekahcarbon dioxide |
indoor air (Ib) of the building4) the carbon dioxide (3a 3b) is recovered and the carbon dioxide is conducted to a carbon dioxide treatmen
where a chemical compound (6) is formed from the carbon dioxide. In addition the invention relates to the use of the method.
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(54) Title of the invention : URBAN ATMOSPHERIC SMOG TREATMENT SYSTEM
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(57) Abstract :

Provided is an urban atmospheric smog treatment system. The Urban atmospheric smog treatment system includes atHedstlonngf
systems: atmospheric smog elimination treatment systeina arban zeremission heating and supply treatment system the atmospheric smc
elimination treatment system and the urban #nission heating and supply treatment system are set to be independent or cooperate with
to purify the urban air tlorm a dome clean space over the city; wherein the atmospheric smog elimination treatment system comprises ar
pollutant elimination purification device (1) and the air pollutant elimination purification device (1) is disposed imgheositentratiogeneration
area; and the urban zeemission heating and supply treatment system includes a water source heat pump heating device.

H 2
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(57) Abstract :

An expression vector for production of a recombinant protein in a host cell is provided. The expression vector incliet#&la saquencef Sequence ID No 2

encoding for a leader peptide of sequence ID No 3.
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(57) Abstrat:

An expression vector for production of insulin or insulin analogues in a host cell is provided. The expression vecterihehate peptide of SE
ID NO 3; a nucleotide sequence encoding an affinity tag linkedterr@inal end or N terminal end oficleotide sequence of the leader peptide;
a nucleotide sequence encoding for a cleavage site ligated to nucleotide sequence of the leader peptide through guelemtiéeseding the

affinity tag.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA
(22) Date of filing of Application :11/06/2019

(21) Application N0.20192402315

A

(43) Publicaibn Date : 14/02/2020

(54) Title of the invention : IMPROVED FILMS AND LAMINATES FOR USE IN PACKAGING REACTIVE COMPOUNDS

(51)

Internationa:B32B0027320000,B32B0027080000,B32B0027360000,B32B0007120000,B32B0015

classificatiol

(31) Priority

Document :18187923.0

No

(82) Priority 6/08/5018

Date

(33) Name

of priority :EPO

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication *

No

(61) Patent

of Addition

to

Application “2

Number )
Filing

Date

(62)

Divisional to

Application :NA

Number ‘NA
Filing

Date

(71)Name of Applicant :

1)DANAPAK FLEXIBLES A/S
Address of Applicant

:Strudsbergsvej 3, 4200 Slagelse,

Denmark Denmark

(72)Name of Inventor :
1)Johansen, Peter
2)Christensen, Lars
3)Fogtmann, Torben

(57) Abstract :

ABSTRACT Improved films and laminates for use in packaging reactive compounds The present invention relates to impratesiwdraneby ¢
tie layer and a contact layer are coedird with a base layer, such as a metal foil, as well as uses of the films and laminates to wrap APIs s
nicotine, fentanyl, lidocaine and rivastigmine and in which a specific ratio of tie to contact layer provides good meubaeiteds and impread

sealing properties.

3G

' Fig. 1.

No. of Pages : 2 No. of Claims : 1!

The Patent Office Jonal No. 07/2020 Dated 14/02/2020 9399



(12) PATENT APPLICATION PUBLICATION

(19) INDIA
(22) Date of filing of Application :01/08/2019

(21) Application
N0.201924031185 A

(43) Publication Date : 14/02/202

(54) Title of the invention : CAMERA MODULE AND ELECTRONIC DEVICE;

(51)
Internationa:G02B0007020000,H04N0005225000,G11B0033020000,H022872000,H01Q0001240C
classificatiol
(31) Priority
Document :107127481
No
(82) Priority.7/08/5018
Date
(33) Name
of priority :Argentina
country
(86)
Internationa
Application :NA
No ‘NA

Filing
Date
(87)
Internationa,
Publication *
No
(61) Paent
of Addition
to
Application “2
Number )

Filing
Date
(62)
Divisional to
Application :NA
Number ‘NA

Filing
Date

(71)Name of Applicant :
1)LARGAN DIGITAL CO., LTD.
Address of Applicant :No.11,
Jingke Rd., Nantun Dist., T&hung
City 408, Taiwan,
(72)Name of Inventor :
1)Te-Sheng TSENG
2)Ming-Ta CHOU
3)Wen-Hung HSU

(57) Abstract :

A camera module includes a metal yoke, a holder, a plastic barrel, a plurality of plastic lens elements and a plutalitymoéiowing
elementsThe holder is connected to the metal yoke for forming an inner splaeelastic barrel is movably disposed in the inner space and
includes at least one buffering parhe plastic lens elements are disposed in the plastic bEnehetal conducting elements are at least one le
spring and a wire element, wherein the metal conducting elements are connected to the plasBefoaeréie at least one buffering part contac
contacting part of the at least one leaf spring, theaggisp distance between the at least one buffering part and the contacting part of the at |

leaf spring.
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(21) Application

(12) PATENT APPLICATION PUBLICATION N0.201924031550 A

(19) INDIA
(22) Date of filing of Application :05/08/2019 (43) Publication Date : 14/02/202

(54) Title of the invention : RING SPINNING MACHINE

(51) (71)Name of Applicant :

Interrational: D01H0011000000,D01H0005720000,D01H0005660000,E01H0001080000,G08B0017| 1)SAURER SPNNING

classificatiot SOLUTIONS GMBH & CO. KG

(31) Priority Address of Applicant :60

Document :102018006278.4 CARLSTRASSE, UEBACH

No PALENBERG, GERMANY 52531

(32) Priority . Germany

Date 08/08/2018 (72)Name of Inventor :

(33) Name 1)Krawietz, Stefan

of priority :Germany

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication *

No

(61) Patent

of Addition

to

Application “2

Number °
Filing

Date

(62)

Divisional tc

Application :NA

Number  :NA
Filing

Date

(57) Abstract :

The invention relates to a ring spinning machine (1) comprising a plus&lyinning positions (4) positioned next to one another on both side
the machine longitudinal axis and each equipped with a-+paitithreaebreak suction device (9) in the delivery region of a drafting system
arrangement (5), said device having tairéng sleeve (15) connected to a suction duct (12) of the ring spinning machine (1), which duct ext
along the length of the machine, a suction pipe (13) that can be secured in the retaining sleeve (15), and a sucfid) mdrzleié arranged on
the suction pipe (13) and can be interchangeably secured to the suction pipe (13) by means of a locking device (24diRg)tAtwinvention,
the suction nozzle (11) has an inner tubular extension piece (21), which engages in the suctionyin (ib3he assembled state, and an outs
tubular extension piece (22), which engages over the suction pipe (13) when in the assembled state such as to prauihcsealladnyd the
locking device (24; 27) is configured as a bayonet joint (16; 25). 4yi

Fig. 4
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201924032113 A
(19) INDIA
(22) Date of filing of Application :08/08/2019 (43) Publication Date : 14/02/2020

(54) Title of the invention : ELECTRONIC DEVICE FOR CONTROLLING COMMUNICATION CONNECTION WITH INPUT DEVICE ANI
METHOD OF CONTROLLING SAME

(51) (71)Name of Applicant :

Internationa:H02J0007020000,G06F0003035400,H02J0050100000,G06F0001160000,H02J00C| 1)SAMSUNG ELECTRONICS CO.,

classificatiol LTD.

(31) Priority Address of Applicant :129, Samsun

Document :10-20180092721 ro, Yeongtonegu, Suworsi, Gyeonggi

No do, 16677, Republic of Korea Republic

(32) Priority Korea

Date :08/08/2018 (72)Name of Inventor :

(33) Name 1)Byunghoon KANG

of priority  :Republic of Korea 2)Joohoon LEE

country 3)Changbyung PARK

(86) 4)Jongwu BAEK

Internationa 5)Hyunsuk CHOI

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication

No

(61) Patent

of Addition

to

Application “2

Number °
Filing

Date

(62)

Divisional ta

Application :NA

Number  :NA
Filing

Date

NA

(57) Abstract :

An electronic device is provided. The electronic device includes a housing including an inner space, a hole formedelhrougjhdtto the intern
space, a stylus pen insertable into the internal space through the hole, whereingtpestymeludes a first wireless communication circuit and .
wireless charging receiver circuit, a wireless charging transmitter circuit positioned inside the housing and configuriele tcharging to the
wireless charging receiver circuit when the s$ypen is inserted into the inner space, a second wireless communication circuit positioned in
housing, at least one processor operatively connected to the wireless charging transmitter circuit and the secondwimaetésatiom circuit, anc
atleast one memory operatively connected to the at least one processor, wherein when executed, cause the at least toe ptectesbether
the stylus pen is inserted into the inner space, start to provide charging for a first duration.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Aoplication :07/01/2019

(21) Application N0.201927000727 A

(43) Publication Date : 14/02/2020

(54) Title of the invention : METHOD FOR TERMINAL TO RECEIVE PHASE TRACKING REFERENCE SIGNAL IN
WIRELESS COMMUNICATION SYSTEM AND DEVICE SUPPORTING SAME

(51) International classification

:HO4L 5/00,HO4L

(71)Name of Applicant :

1/00 1)LG ELECTRONICS INC.

(31) Priority Document No :62/476744 Address of Applicant :128, Yeoulaep, Yeongdeungpgu,
(32) Priority Date :25/03/2017 Seoul Republic of Korea
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/KR2018/0035C| 1)LEE, Kilbom

Filing Date :26/03/2018 2)KANG, Jiwon
(87) International Publication No ‘WO 2018/182248 3)KIM, Kyuseok
(61) Patent of Addition to Application ‘NA A)KIM, Kijun
Number :NA 5)YUM, Kunil

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to a method for a terminal to receive a phase trafgkizgce signal (PRS) in a wireless
communication system and a device supporting same. The present invention can provide a method and device for determi
frequency density of a PRS on the basis of a bandwidth allocated to a terminal andébeiving the PIRS through a resource
block determined based on the determined frequency density of tR&RIRd a new resource block index for an entire resource

block allocated to the terminal.

[GEET I

52710, Determine uency density of PT-RS
g1 S2720.. Delermine resource location of PT-RS
and receive PT-RS via determined
resource locatien
AR, Start
BE...End

prari)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201927002265 A
(19) INDIA
(22) Date of filing of Application :18/01/2019 (43) Publication Date 14/02/2020

(54) Title of the invention : EVENT TRIGGER FOR INDEPENDENT LINKS

(51) International classification :HO4B 17/318,H04B | (71)Name of Applicant :
17/24 1)QUALCOMM INCORPORATED

(31) Priority Document No :62/378137 Address of Applicant :ATTN: International IP Administratic
(32) Priority Date :22/08/2016 5775 Morehouse Drive San Diego, California 9212714 U.S.A.
(33) Name of priority country :U.SA. (72)Name of Inventor :
(86) International Application No :PCT/US2017/0439¢| 1)LUO, Tao

Filing Date :26/07/2017 2)MONTOJO, Juan
(87) International Publication No ‘WO 2018/038864 3)KADOUS, Tamer
(61) Patent of Addition to Application ‘NA 4)LI, Junyi
Number :NA 5)ZHANG, Xiaoxia

Filing Date ' 6)SUN, Jing
(62) Divisional to Application Numbe  :NA 7)YOO, Taesang

Filing Date ‘NA 8)MALLIK, Siddhartha
(57) Abstract :

Various aspects of the disclosure relate to event triggers for independent links. For example, an evenayriggdrased on
measurements from multiple links. In some aspects, the independent links may involve a first device (e.g., a user equipmel
communicating via different independent links with different devices (e.g., transmit receive points (TRP)foFRPt). For
example, the first device may communicate with a second device (e.g., a TRP) via a first link and communicate withva¢hird
(e.g., a TRP) via a second link. In some scenarios, an event trigger may be based on aggregated measunemdatipdefiinks.
Fig. 13
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2019270023%A
(19) INDIA
(22) Date of filing of Application :19/01/2019 (43) Publication Date : 14/02/2020

(54) Title of the invention : PLANETARY ROTARY SHELF DEVICE FOR NANOCOATING APPARATUS

(51) International classification :C23C 16/458 (71)Name of Applicant :
(31) Priority Document No ;2016110769828 1)JIANGSU FAVORED NANOTECHNOLOGY CO., LTD.
(32) Priority Date :30/11/2016 Address of Applicant :Donghuan Rd. Yuqi Inthies Park
(33) Name of priority country :China Wuxi, Jiangsu 214183 China
(86) International Application No :PCT/CN2017/11291|(72)Name of Inventor :

Filing Date :24/11/2017 1)ZONG, Jian
(87) International Publication No ‘WO 2018/099332
(61) Patenbf Addition to Application )

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Disclosed is a planetary rotary shelf device for a raoating apparatus belonging to the technical field of vacuum coating. In tl
device an air extractiompening (2) is connected to the top of a chamber (3) a hollow pipe (10) is mounted in the position of ¢
shaft of the chamber (3) an upper end of the hollow pipe (10) is connected to the air extraction opening (2) a rotatingpecd
is mouwnted at the bottom of the chamber (3) and a planetary rotary shelf is mounted on the rotating electric motor (9). étettye
rotary shelf a rotating shaft is connected to the rotating electric motor (9) the rotating shaft and the hollow pipedaQiphee
rotating shelf support (11) is fixedly arranged on the rotating shaft at least two planetary rotating shafts (6) arecallgnarednger
on the rotating shelf support (11) at least one layer of pallet (8) is arranged on the planetarysiaét(§) and workpieces (7) tc
be treated are placed on the pallet (8). During coating the planetary rotary shelf performs continumtiatauedf rotating around
the shaft and rotating on its axis thus preventing the uneven thickness of workp)enesfixed region due to the uneven density
a chemical monomer gas in each region. Moreover the rotation of the planetary rotary shelf is also advantageous forglig n
chemical monomer gas entering the chamber (3) until even.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201927006686 A
(19) INDIA
(22) Date of filing of Apftication :20/02/2019 (43) Publication Date : 14/02/2020

(54) Title of the invention : TREATMENT AND REGENERATION SYSTEM AND METHOD FOR EXTRACTING ORGANIC
SOLUTES FROMWATER

(51) International classification :CO2F 1/28,B01J (71)Name of Applicant .
20/34,C02F 101/32 | 1)ABS MATERIALS, INC.
(31) Priority Document No :62/364411 Address of Applicant :1909 Old Mansfield Road Wooster,
(32) Priority Date :20/07/2016 Ohio 4491 U.S.A.
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/US2017/0430(| 1)ORTIZ, Patricio A.
Filing Date :20/07/2017 2)JOHNSON, Glenn C.
(87) International Publication No ‘WO 2018/017795 3)EDMISTON, Paul L.
(61) Paent of Addition to Application ‘NA 4)JOLLY, Stephen
Number :N A
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Provided is a system and method for extracting organic solutes from water with a filter media. The systethahdllow for
regenerating the filter media following treatment of a water supply containing one or more organic solutes to allow tioebemed
reused for subsequent water treatment operations. The system and method also allows for regeneralispladaheent fluid for
reuse in the regeneration of the media with recovery of at least one or more organic solutes from the displacemeritifnallyAc
the system and method allows for substantially continuous treatment of a water supply andtiegeferfilter media.

16 118 138 438

FIG.1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201927010230 A
(19) INDIA
(22) Date of filing of Application :15/03/2019 (43) Publication Date : 14/02/2020

(54) Title of the invention : HEAT SINK

(51) International classification :F21V 29/70,F21V |(71)Name of Applicant :
29/74,HO5K 7/00 1)JANSE VAN RENSBURG, Frederick
(31) Priority Document No :2016/05777 Address of Applicant :4290 NW 9th Street, Delray Beach,
(32) Priority Date :19/08/2016 Florida 33445 U.S.A.
(33) Name of priority country :South Africa (72)Name of Inventor :
(86) International Application No :PCT/IB2017/05497| 1)JANSE VAN RENSBURG, Frederick
Filing Date :16/08/2017
(87) International Publication No ‘WO 2018/033864
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a heat sink (10 60 120 150) having a body (12) which includes a-shapeeélmounting formation
configured to hold an electronic unit (40) in the form oL&D strip captive therein. The chanrsflaped mounting formation defin
has a slot which includes a mouth (22) having a transverse width which is less than a width of the electronic unit (d@ka(30k
which is configured to permit mounting of tectronic unit (40) to the heat sink by passing the electronic unit through the ma
(22) and angularly displacing the electronic unit (40) relative to the mounting formation of the body (12). InsteadydhslidizD
strip into the slot which could daage the strip or result in poor application of thermal paste the strip is mounted by applying
angularly and transversely displacing the strip relative to the body.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201927012211 A
(19) INDIA
(22) Date of filing of Application :28/03/2019 (43) Publication Date : 14/02/2020

(54) Title of the invention : OVERHEAD CABLE FOR TRANSMISSION OF LOWVOLTAGE AND MEDIUMVOLTAGE
ELECTRIC POWER AND DIGITAL SIGNAL

:G02B 6/44,H01B |(71)Name of Applicant :
(51) International classification 9/00,H01B 1)DI CIOMMO, Jos Antonio
1/02,H01B 9/04 Address of Applicant :Alcorta 146 2°a Lan®s, Prov. De Bu
(31) Priority Document No :P20160103035 Aires, 1706 Argentina
(32) Priaity Date :04/10/2016 2)KLIEWER, Edg ardo
(33) Name of priority country :Argentina (72)Name of Inventor :
(86) International Application No :PCT/IB2017/0560€| 1)DI CIOMMO, Jos Antonio
Filing Date :02/10/2017 2)KLIEWER, Edgardo
(87) International Publication No ‘WO 2018/065881
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

An overhead cable for the transmission of {maltage and mediumaoltage energy and digital signals comprising a central-fiiptic
cable surrounded by agiective covering of the central fibeptic cable and around such protective covering of such fiber optic
at least an aluminum alloy layer for the transmission ofvoltage and mediumoltage electric power or neutral wire and the
covering thereoWhere at least one aluminum alloy layer comprises a 6101 aluminum alloy wire that has been heat treated ¢
the same to a temperature within a range of 260 and 300°C and a treatment process for the aluminum alloy drawn wire.

FIGURE 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201927013838 A
(19) INDIA
(22) Date of filing of Application05/04/2019 (43) Publication Date : 14/02/2020

(54) Title of the invention : DETERMINING AND VISUALISING LIGHT AND VISIBILITY IN AN AREA

(51) International classification :GO6F 17/50,G06T |[(71)Name of Applicant :
15/06 1)THE INSTITUTE OF DIGITAL DESIGN AUSTRALIA
(31) Priority Document No 2016903595 PTY LTD
(32) Prioity Date :07/09/2016 Address of Applicant :Suite 601, Level 6 1 Castlereagh St
(33) Name of priority country :Australia Sydney, NSW2000 Australia
(86) International Application No :PCT/AU2017/0509€|(72)Name of Inventor :
Filing Date :07/09/2017 1)COOREY, Benjamin Paul
(87) International Publication No ‘WO 2018/045421
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA

(57) Abstract :

This disclosure describes an improved method system and software for determining light (310) and visibility in an amebudelsi
a method system and software foratgtining a region of light (310) in a specified area (320) and to a method system and sof
for determining a region of visibility in a specified area (320). This disclosure describes a method for determiningisidg/esu
three dimensional regiorf bight which has a defined nerero volume through a process referred to as forward projection. The
method comprises determining a three dimensional region of light (310) in a specified area such as an apartment (20¢sha
light from one or morsources of light (350) based on determining location information (330) of the specified area (320); esti
one or more positions (340) of the respective one or more sources of light (350); and determining one or more lighgattgjeat
(360).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201927014357 A
(19) INDIA
(22) Date offiling of Application :09/04/2019 (43) Publication Date : 14/02/2020

(54) Title of the invention : METHOD FOR CONFIGURING RESOURCES FOR DIRECT D2D COMMUNICATION ON BAS
OF CONGESTION CONTROL IN WIRELESS COMMUNICATION SYSTEM AND DEVICE THEREFOR

(51) International classification :HO4W 72/10,H04W |(71)Name of Applicant :
92/18 1)LG ELECTRONICS INC.
(31) Priority Document No :62/416125 Address of Applicant :128, Yeowiaero Yeongdeungpgu
(32) Priority Date :01/11/2016 Seoul Republic of Korea
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No ‘PCT/KR2017/0122%| 1)SEO, Hanbyul
Filing Date :01/11/2017
(87) International Publication No ‘WO 2018/084556
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed is a method for a terminal transmitting a sidelink data channel in a wireless communication systatarli?#ng methoc
comprises a step for transmitting a sidelink data channel having a first priority. The sum of resources which can balused fo
sidelink data channels having a priority equal to or lower than the first priority is equal to or lesghteshold corresponding to t
first priority.

24 =7 ko PSSCHE 718 ¥ 23 |BE\

|

234 a0 CBRY Sot= TRUKE | -
Hlwaton I £

AA ... Measure CBR

BB ... Determine resources for PSSCH having priority k

CC ... Compare TRU(k) corresponding to CER and determined
resources and adjust resources
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :17/04/2019

(21) Appication N0.201927015443 A

(43) Publication Date : 14/02/2020

(54) Title of the invention : RFID ANTENNA AND METHOD OF ITS PRODUCTION

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:G0O6K 19/077,H01C
7/06,H01Q 1/38
:PP 500562016
:19/09/2016
:Slovakia
:PCT/IB2017/05563
:18/09/2017

‘WO 2018/051302
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)LOGOMOTION, S.R.O.
Address of Applicant :Winterova 15921 PieAjtany
Slovakia
(72)Name of Inventor :
1)HUBIN «K, Emil

(57) Abstract :

Part of the conductive loop of the threads is formed by a printed circuit on the substrate (5) where the group of thes cbripsict
(2) placed side by side is prodacand the core (1) is placed on them. The conductive strips (2) overhang from the groundpla
core (1) and the ends of the conductive strips (2) overhanging on both sides of the core (1) form the connecting sUrfeces ¢«
(3) shaped for thencirclement of the core (1) are connected to the connecting surfaces (4) whereby the wire (3) connects a
surface (4) of one conductive strip (2) with the connecting surface (4) on the opposite end of the neighboring congu@jve st
After bonding to one end of the conductive strip (2) the wire is shaped above the substrate (5) by bending in such a wehethi
over the space intended for the core (1) and all wires (3) are shaped in such a way that they produce a channel (fby pireecedre
on the substrate (5). The conductive strips (2) are sloped from the normal of the core (1) under an angle pursuastt tf the pit
thread and the wires (3) are led in the opposite slope under the same angle.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201927019696 A
(19) INDIA
(22) Date of filing of Application :18/05/2® (43) Publication Date : 14/02/2020

(54) Title of the invention : DROPLET FOR FUELS

:C10L 1/12,A61K (71)Name of Applicant :
. . 9/00,A61K 1)KAMTERTER PRODUCTS, LLC
(51) International classification 9/107,C10L Address of Applicant :9930 N. 134th Street Waverly, U.S.
1/00,C10L 1/10 (72)Name of Inventor :
(31) Priority Document No :62/427694 1)EASTIN, John, Alvin
(32) Priority Date :29/11/2016 2)VU, David
(33) Name of priority country ‘U.S.A.
(86) International Application No ‘PCT/US2017/06311
Filing Date :22/11/2017
(87) International Publication No ‘WO 2018/102218
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A droplet formation for fuels is disclosed. The droplet formation for fuels includes an amphiphile. The droplet formédiels for
further includes at least one of an extensional viscosity modifier and a viscosity modifier. The dro@ébfofor fuels further
includes a hydrophilic portion. The droplet formation for fuels further includes a hydrophobic portion. The droplet inbkiding
hydrophilic portion and the hydrophobic portion includes characteristics selected for beneficiakttomproperties. The selected
characteristics include flash point autoignition temperature density viscosity miscibility size combustion temperatare organi
properties inorganic properties zwitterionic properties micelle properties and particulateigsoper

100\

FIG.1A

No. of Pages : ZNo. of Claims : 7!

The Patent Office Jooal No. 07/2020 Dated 14/02/2020 9412



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201927019713 A
(19) INDIA
(22) Date of filing of Application :20/05/2019 (43) Publication Date : 14/02/2020

(54) Title of the invention : PROCESS AND APPARATUS FOR SCRAP METAL SCANNING

:GO1N 23/204,G01V|(71)Name of Applicant :
(51) International classification 5/00,B03C 1/00,C22| 1)SCRAPSCANNER B.V.
1/00,GO1N 21/71 Address of Applicant :Lorentzkade 2 BP Harderwijk
(32) Priority Document No 2017769 Netherlanls
(32) Priority Date :11/11/2016 (72)Name of Inventor :
(33) Name of priority country :Netherlands 1)STAAL, Hendrikus
(86) International Application No :PCT/NL2017/05073| 2)VAN DE POLL, Martijn
Filing Date :13/11/2017 3)BERKHOUT, Simon Petrus Maria
(87) International Publication No ‘WO 2018/088905 4)REM, Peter Carlo
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The invention is direct to a method and an apparatus for the bulk determination of scrap metal ¢éomexthgd comprising the
steps of providing a scrap metal input; preparing said input for submission to a bulk scanning apparatus; scanniragtaiflézest
scrap metal with a bulk scanning apparatus to determine the composition of the scrap mstakiramgl said scrap metal from the
step of providing the scrap metal input to the step of scanning at least part of the scrap metal. Said apparatus scanpmiags a
container together with a leimtensity neutron scattering device a laser cuttingaeand/or magnetic sensing device.

FIG. 2
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(12) PATENT APPLICATION PUBLICATION (21) Application No.20197020050 A
(19) INDIA
(22) Date of filing of Application :21/05/2019 (43) Publication Date : 14/02/2020

(54) Title of the invention : ABRASION RESISTANT COATING COMPOSITION WITH INORGANIC METAL OXIDES

(51) International classification :C09D 18304 (71)Name of Applicant :
(31) Priority Document No :62/427848 1)MOMENTIVE PERFORMANCE MATERIALS INC.
(32) Priority Date :30/11/2016 Address of Applicant :260 HudsonwRr Road Waterford,
(33) Name of priority country :U.S.A. New York U.S.A.
(86) International Application No :PCT/US2017/06387|(72)Name of Inventor :
Filing Date :30/11/2017 1)MURUGESAN, Karthikeyan
(87) International Publication No ‘WO 2018/102509 2)SIVASUBRAMANIAM, Karthikeyan
(61) Patent of Addition to Application ‘NA 3)RAMAKRISHNAN, Indumathi
Number :NA 4)DINKAR, Sumi
Filing Date ’ 5)KHARE, Vivek
(62) Divisional to Application Number :NA 6)HAYES, Robert
Filing Date :NA
(57) Abstract :

The present technology provila coating system including a curable silicone polymer and a catalyst wherein the catalyst is ¢
from a super base a salt of a super base or a combination of two or more thereof.
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(12) PATENT APPLICATIONPUBLICATION
(19) INDIA
(22) Date of filing of Application :21/05/2019

(21) Application N0.201927020162 A

(43) Publication Date : 14/02/2020

(54) Title of the invention : CORE MEMBER MADE OF A COMPOSITE PLASTIC MATERIAL AND METHOD FOR THE

PRODUCTIONTHEREOF

(51) International classification ‘B29D 99/00,B31D

(71)Name of Applicant :

3/02 1)EURO-COMPOSITES S.A.
(31) Priority Document No 193317 Address of Applicant :2, rue Benedikt Zender (Z.1.)
(32) Priority Date :21/11/2016 Echternach Luxembourg
(33) Name of priority country :Luxembourg (72)Name of Inventor :
(86) International Application No :PCT/EP2017/0799¢| 1)ALTER, Rolf Mathias
Filing Date :21/11/2017 2)WINTGENS, Willy
(87) International Publication No ‘WO 2018/091745 3)KAMINSKI, Darius
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Described are a core member having improved mechamopérties as well as a method for the production thereof and a core

member produced according to said method.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201927021836 A
(19) INDIA
(22) Date of filing of Application :01/06/2019 (43) Publication Date : 14/02/2020

(54) Title of the invention : METHOD AND DEVICE FOR TRANSMITTING OR REIVING REFERENCE SIGNAL IN
WIRELESS COMMUNICATION SYSTEM

(51) International classification :HO4L 5/00 (7)Name of Applicant :
(31) Priority Document No :62/544216 1)LG ELECTRONICS INC.
(32) Priority Date :11/08/2017 Address of Applicant :128, Yeowiaero YeongdeungpGu
(33) Name of priority country U.S.A Seoul 07336 Republic of Korea
(86) International Application No :PCT/KR2018/0091¢|(72)Name of Inventor :
Filing Date :10/08/2018 1)YOON, Sukhyon
(87) International Publication No ‘WO 2019/031917 2)KO, Hyunsoo
(61) Patent of Addition to Application ‘NA 3)KIM, Kijun
Number :NA 4)KIM, Eunsun
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The pesent invention provides a method for receiving a channel state informafigmance signal (CSRS) by a terminal in a
wireless communication system. In particular the method comprises: receiving information on a measurement bandwidibta
information for a plurality of cells; receiving GRSs of the plurality of cells; and measuring a reception power for thk S|
within the measurement bandwidth wherein sequences of thRESare mapped to physical resources on the basis of the san
reference position configured by a higher layer.

Sysen
Babet
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201927023671 A
(19) INDIA
(22) Date of filing of Application :14/06/2019 (43) Publication Date : 14/02/2020

(54) Title of the invention : BUNG PLUG CLOSURE

(51) International classification :B65D 39/08,B65D |(71)Name of Applicant :
55/06 1)SCHTZ GMBH & CO. KGAA

(31) Priority Document No :10 2016 124 071.0 Address of Applicant :Sch¥stzstrae 12 56242 Selters Gerr
(32) Priority Date :12/12/2016 (72)Name ofInventor :
(33) Name of priority country :Germany 1)KLATT, Bernd
(86) International Application No :PCT/EP2017/0794-

Filing Date :16/11/2017
(87) International Publication No ‘WO 2018/108435
(61) Patent of Addion to Application ‘NA
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a stopper closure (30) for closing a stopper recess formed in a stopper (31) wherein theestopearae
receiving space for receiving a dimensionally elastic engagement dwdgd on a sealing cap (11) and the stopper (31) has ke
extensions (33) which are spaced apart from each other by intermediate spaces (34) and arranged on an inner walkof¢oes
and delimit the receiving space by means of inner surfacesvigfein counter locking elements (32) are provided in the stoppe
recess which counter locking elements are arranged in the region of the intermediate spaces (34) above an annule&8&nclos
which is formed outside of the intermediate spaces (34)wsrlsections (36) of the inner surfaces (37).

Fig. 2
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(12) PATENT APPLICATION PUBLICATION (21) Applicaton N0.201927024403 A
(19) INDIA
(22) Date of filing of Application :19/06/2019 (43) Publication Date : 14/02/2020

(54) Title of the invention : THERMOSTABLE CAS9 NUCLEASES

(51) International classification :C12N 9/22,C12N | (71)Name of Applicant :

15/113 1)WAGENINGEN UNIVERSITEIT

(31) PriorityDocument No :PCT/EP2016/0810" Address of Applicant :4 Droevendaalsesteeg PB Wagenir
(32) Priority Date :14/12/2016 Nethealands
(33) Name of priority country :EPO 2)STICHTING VOOR DE TECHNISCHE
(86) International Application No :PCT/EP2017/0707¢{{\WETENSCHAPPEN

Filing Date :16/08/2017 (72)Name of Inventor :
(87) International Publication No ‘WO 2018/108339 1)VAN DER OOST, John
(61) Patenbf Addition to Application ‘NA 2)VAN KRANENBURG, Richard
Number :NA 3)BOSMA, Elleke Fenna

Filing Date ' 4)MOUGIAKOS, loannis
(62) Divisional to Application Number  :NA 5)MOHANRAJU, Prarthana

Filing Date ‘NA
(57) Abstract :

The present invention relatesthe field of genetic engineering and more particularly to nucleic acid editing and genome
modification. The present invention provides an isolated Cas protein or polypeptide fragment thereof having an amineacél
of SEQ ID NO: 1 or a sequencéat least 77% identity therewith. The Cas protein or polypeptide is capable of binding cleavir
marking or modifying a double stranded target polynucleotide at a temperature in the range 20°C and 100°C inclusivatidine
further provides isolated wleic acid molecules encoding said Cas9 nucleases expression vectors and host cells. The invent
provides PAM sequences recognized by the Cas protein or polypeptide The Cas9 nucleases disclosed herein providearove
genetic engineering inegieral in particular at elevated temperatures.

Figurs 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201927024596 A
(19) INDIA
(22) Date of filing of Application :20/06/2019 (43) Publication Date : 14/02/2020

(54) Title of the invention : THERMOSTABLE CAS9 NUCLEASES

(51) International classification :C12N 9/22,C12N | (71)Name of Applicant :

15/113 1)WAGENINGEN UNIVERSITEIT

(31) Prioity Document No :PCT/EP2016/0810" Address of Applicant :Droevendaalsesteeg 4 Wageninger
(32) Priority Date :14/12/2016 Netherlands
(33) Name of priority country :EPO 2)STICHTING VOOR DE TECHNISCHE
(86) International Application No :PCT/EP2017/0707¢{{\WETENSCHAPPEN

Filing Date :16/08/2017 (72)Name of Inventor :
(87) International Publication No ‘WO 2018/108338 1)VAN DER OOST, John
(61) Paent of Addition to Application ‘NA 2)VAN KRANENBURG, Richard
Number :NA 3)BOSMA, Elleke Fenna

Filing Date ' 4)MOUGIAKOS, loannis
(62) Divisional to Application Number  :NA 5)MOHANRAJU, Prarthana

Filing Date ‘NA
(57) Abstract :

Thermostable Cas9 nucleas€ke present invention relates to the field of genetic engineering and more particularly to nucleic
editing and genome modification. The present invention provides an isolated Cas protein or polypeptide fragment thgraaf h
amino acid sequencd SEQ ID NO: 1 or a sequence of at least 77% identity therewith. The Cas protein or polypeptide is cay
binding cleaving marking or modifying a double stranded target polynucleotide at a temperature in the range 20°C and 100
inclusive. The inventio further provides isolated nucleic acid molecules encoding said Cas9 nucleases expression vectors &
cells. The invention also provides PAM sequences recognized by the Cas protein or polypeptide. The Cas9 nucleasesrdisc
provide novel tots for genetic engineering in general in particular at elevated temperatures and are of particular value in the
manipulation of thermophilic organisms; particularly microorganisms.
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